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CENfRAL All\\INISD{ATIVE TRIBUNAL, ALLAHnBAU BENOi, 

ALL AHAB.AU. - -

Dated: Allahabad, the 19th day of July, 2001. 

Coran: Hon' ble 1~1r. s. Dayai, 1-\,J\1 • 

!:!.Q..n ' b~e hl~._ Ra~~ig _1:!49.in 1 _J.J!l. 

CIVlL CONT8.IPT APPLICATict-.i No. 101 OF 200J - - ------ - - - -- --· --
( J\ris ing out of OA No.498 of 2000 ) 

Nij anuddin • • • • • • • • • 

Versus 

.:)rj r\, 1<. Goel, 

Divisional Rail1tvay tvlanager/ 

E. Rly., f•lughalsarai, 

. . Applicant 

Chandauli. • • • • • • Piesp ondents 

Counse_LJ~or th~ _apfilica~!: Sri ~. i<. l\lisra 

Counsel for the~soo~ntt>: ~ri K. P . .:)ingh 

ORDaR -- ---- ( 011AL) 

(By Hon'bl e /,\r . .;). Oayal, J1A) 

. This con tanpt petition has been filed 

proceeding against the resp ondents for deliberate 

dis obedience of order dated 15. 5. 20CX) passed in 

OA No . 498 of 2000 by the contemne r. This Tribunal 

by an order dated 4.9.2(X)O had disposed of the said 

Oh at the adniSsion stcge directirg the Respondent 

No . 2 to consider and dispose of the representation 

of the applicant on merit within 30 days fran the 

date 9f receipt of the order. The learned counsel 

for the respondents has annexed as Annexu.re No.CJ\..10 

which is a letter dated 23.l2.2C(X) disposing of the 

re present at ions of t heappl icant. The .Hespondent 

mentioned in his reply to the representation ~has 
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that he had come to the decision that the seniority 

of the applicant should be modified and steps 

were bemg taken to do the sane. The Respondents 

have filed another order as Annexure No.CA-3 

and the seniority of the applicant as Nlechanical 

Khal asi Helper has been changed fran serial no.9 

to serial no.1-A above :il. No. 1 , 

2. The learned counsel for the applicant 

has urged that the canpliance has not been done 

by the res pendent s , as they have only considered 

the representation of the applicant, regarding 

his seniority but have not considered the 

representation relating t o his pay fixation. 

3. ~·1e find t hat the directions \Vere to decide 

' 
the representation, which has been done by the 

Respondents. The representation may not have been 

decided to the full satisfaction of the applicant, 

but that does not make the act of the Respondents 
. 

as an act of non-compl iance or of deliberate 

disobedience of the order of this Tribunal. 

4. le, therefore, drop the proceedings for 

conta-npt against the respondents and discharge 

notices issued to h:iln . 

¥--~'~L 
( RAFI~ UWIN') 

JUDICIAL M&1lBER 

Natty' 
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( ::>. uAYAL) 
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